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IN THE CaANTRAL AMINISTAATLVE TRIBINAL, JALFIR BENCH, JALAIR,
OA no, 222/93 : Datz of order 25,10,04

Babulal Shatma Applicant

ae

V/s

Union of India & Others : Respondents
Mr, Chandra Prajlash : Caunsel for the applicant

None presant fov the resvondents,

CORAL

Hontble My, Gopal Krishna, Mzmbzr (Judicial)
Hon'ble Mo, O,P,Shaima, Member (Adminiztrative)

F3R HA'BLE MR, O.F,SHARMA, MdMzcd (ADMINISTRATIVAE)

Shri Bekulal Shagms in this applicaticon ufs 19 of

the Adninistrativs Tribunals Act, 1935, has  prayed thst the

termination of the applicent may be dsclarsed as illsgal and
rall 2 veid ab initic and that the respondents may be dirscohtzd
to reinstats the applicent with hacl wages and conssguantial
bepefits, Hz has further prayed that the schzmse of absorption

of casual workers which has been made applicable w,e,f, 1,L.,20
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orhers who were werbing on 1,1,90 in th: Institute

may be declarsd a3 ultra vires of Lxrticle 14 of the Conatitutlon

with ths Central Slsctrunics Engingering Ressarch Institute
) Filani, in April, 1985 :nd continued to worlh there till
rvices were terminatsd w,2,f. 14.10,22, Fram the dats of

his smploymznt with S2ZRI, & unit of the Council of Scientific
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A The respondents in th

-l

CSIR are both instiumsntalitizs of the State

Lo fulfil theic obligations
Cdnsiitution. The zpplicant worbed uoto
wersz terminated by an oral ardar,
Tations which evoled no

VAL TS renrasen

Supreme Cmart dzcidsd a reprasentative

(ILamlash Kapoor &

The applicant

o wers requirsd

o8

contained in Article 14 of the

12 ,10,35 and his services
submitted
Hontbla

I ponse, The

Wit Petition filed by
('“

oo -1 o R -, o . = Al
witich was dzcidsd on 5,12,88

Othz1s Vs, Union of India), Writ pstition

Case

no, d831/3%, In their judgsment in this/ihe Hon'l

dirscted the Indian M AT N al 3cientific

also a unit of CSIR, to

1

persons who had kesn 2ngaged on casual

vzal in the Ceaznire snd to absorb-e

R

redquirsments of this schzmz, as regular

tive posts held hy then (Annexnrs Aed)

(n

prepzred a schems known a3 Casuzl Worksr
1290
only from L.1,20 and dogs not apply to

2rvices ha
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A bzen teruinated prior to 1

pregares a sohems for

hle Suprems Gourt

)

Decumantation Cantra,

-

ahaorption of all

srtedx thoze who fulfil the

smployess inkhe L&SpeCa

Accordingly, ths G3IR

(Annzxurz ALS), The scheme 13 highly arbitcracy end applies

Lo, It is
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approached
of State of Rajasthan but Wiz sdvised

rilrmal, The acclicont?

a7

ar

application 1% time barre 4 &k as ths c.

16,10.,35 whersas ths appllcatlon has he
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d.fl;. Wit by the ¢ ::w

ir renl

2n filed in 1993,

applicant was engaged p

the Labour Deparimznt
to approsch Central

dzmand of

arely dn contract

basis for specified pericds of time and vhenevar th: terms of

comtract 2nplred, he was given
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the judgemert of the Hon'bls Supreme Court
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cited by the

applican® was not a ca
contract Laziz, Also
be zause he was engaged
denied thet the schzmsz
Article 14 of the Cons

I N

applicant,

for the reasms, intzralia, that the
wal worler) and waz engaged on job
he scheme was not apolicable to him
apto 15,10.228, Th: respondents have
iz discriminatory and iz viclativa of

itution,
A the leszined counsel for the apolicant

and have gonz through the reccords, None i3 presanht on behalf
of the respondents,

( ")
N Ahnéfjtc: Vol dated 10,7,27, A=D dated 12,172,237 and

-2 datzd 5,%,28 show that the respondents wanted to assign

seme office worll wn Job conhract basis, In these Ame:arss,
thers is no mention regarding sssignment of worl o job cantrast
bazis to the applicant, though the respondents have not deniad
that the applicant was éhgaged o Jobh o contredt bazis in puaosuancs
of these Annexurss, We have gone throagh the Judgsment of the
Hont'lle Suaprazme Court at Annziurle Aed, From a2 reading of ihe
judgement it is clsar that the intzntion of ths Supreme Court
was to direct consideration of regularisation of servicas of
those persons who wele emoployses of The Qrganisation whether

R " a casual bazis or cotherwise, The agplicant's wazz doss not

| fall within the parview of the judgement of hv Hon'ble  Supreme
Conrt, We do not ses anything discriminatory in the scheme

prepared by the ;3}3 {(Arn2x0 A=S) in pursueance of the
directions of the Suprem: Court, In any caze the schems i3
applicarls to absorption of S2sual worlerz in the CSIR and it
dD?S not cover p2rsons likes the applicent who were sndgaged

on contract basis,

7. In the circumstancss of the presant casz, w do

not find any m=rit in this application and it is dismisszd with

no oradgs to

(0.P, SHpA#
MEMBER (A)

costs,

GOPAL [XRISH:
MEMBER(J)
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